1415

BEFORE THE NATIONAL GREEN TRIBUNAL (WESTERN ZONE) AT
PUNE
ORIGINAL APPLICATION NO. 170 OF 2024
(PREVIOUSLY ORIGINAL APPLICATION NO. 26(THC)/2013)
IN THE MATTER OF:

Goa Foundation ...Original Applicant
Versus
DLF Homes Goa Pvt. Ltd. & Ors. ...Original Respondents
(Earlier known as M/s Sarawati Builders & Construction Pvt. Ltd.)
INDEX
S. No. Particulars Pg. No.

1. | AFFIDAVIT IN SURREJOINDER ON BEHALF OF | 1-21
RESPONDENT NO. 1
2. | ANNEXURE-R1 (COLLY): 22-28

Copy of Affidavits of Deputy Conservator of Forest,
South Goa Division dated 15.03.2010 and 27.04.2010
3. | ANNEXURE-R2 29-56

Copy of Minutes of Meeting of the Review Committee-11
dated 23.11.2023

4. | PROOF OF SERVICE 57

FILED BY:

Aok

FOR KARANJAWALA & CO.

ADVOCATES FOR RESPONDENT NO.1

4 FACTORY ROAD

NEAR SAFDARJUNG HOSPITAL

DATED: 01.02.2025 NEW DELHI 110029



1416 1

BEFORE THE NATIONAL GREEN TRIBUNAL (WESTERN ZONE) AT
PUNE
ORIGINAL APPLICATION NO. 170 OF 2024
(PREVIOUSLY ORIGINAL APPLICATION NO. 26(THC)/2013)

IN THE MATTER OF:

Goa Foundation ...Original Applicant
Versus
DLF Homes Goa Pvt. Ltd. & Ors. ...Original Respondents

(Earlier known as M/s Sarawati Builders & Construction Pvt. Ltd.)

AFFIDAVIT IN SURREJOINDER ON BEHALF OF RESPONDENT NO. 1

I, Sudhanshu Arya, S/o Sh. Arun Kumar Arya, aged about 34 years, Authorized
Representative of the Original Respondent No. 1 Company having oftice at DLF
Centre, Sansad Marg, New Delhi-110001 do hereby solemnly affirm and state on
oath as under:

1. That I am the Authorized Signatory of the Original Respondent No. 1
Company (M/s DLF Homes Goa Pvt. Ltd.) and as such 1 am well
acquainted with the facts of the present case as per the records available
and I am authorized and competent to affirm the present Aftidavit.

2. That 1 have read and understood the contents of the above Original

Application.

/1./—‘-ch\prcsenl affidavit is being filed in surrejoinder to the AfMidavit in
O\ 30 F;
W“L}ejmr@u filed by the Original Applicant.
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That by way of the present affidavit the Respondent No. 1 is traversing
with the issues/submissions made out by the Applicant in the Affidavit of
Rejoinder. That no part of the Rejoinder Affidavit filed by the Applicant
may be deemed to be admitted until and unless specifically done in the
present affidavit. The contents of the said Rejoinder Affidavit may be

treated as specifically disputed and denied.

Araujo Committee Report dated 07.05.2014 and disposal of Writ

Petition No. 379 of 2014 by High Court of Bombay at Goa

That the Applicant in its Rejoinder has stated thaf Araujo Committee’s
Report dated 07.05.2014 is not under challenge and the same may be
considered by this Hon’ble Tribunal while deciding the present Original
Application. It may be noted that the Araujo Committee Report dated
07.05.2014 was prepared in pursuance to a voluntary statement made by
the Member Secretary of South Goa, Forest Division Committee before
this Hon’ble Tribunal, recorded in Order dated 03.04.2014 passed in
OA/26(THC)/2013 (Now OA/170/2024). The said report inter alia
declared that the Respondent No. 1’s property situated in Survey No.43/1-
A, Dabolim, Mormugao Taluka, Goa admeasuring 73,162 sq. mtrs. as
private forest out of 77,300 sq. mitrs. area of land. Thereafter, the

Respondent No. 1 preferred WP(C) 379/2014 before the Hon’ble High
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Court of Bombay, At Goa challenging the aforesaid report. The Hon’ble
High Court was pleased to stay the effect, operation & implementation of
the said report vide its order dated 25.06.2014 (Annexure-A10 @Pg. 54
of Affidavit of subsequent events). During the pendency of the stay order,
supplementary report dated 30.10.2014 was prepared by the South Goa
Forest Division Committee (Araujo Committee) after a short notice
hearing on 08.10.2014 and site visit conducted on 15.10.2014. The said
report merely reiterated the findings of earlier report dated 07.05.2014. The
said Supplementary Report was not only against the stay order but also
relied on irrelevant documents, returning misplaced findings in utter
disregard of the relevant documents provided by the Respondent No. 1.
The Supplementary Report dated 30.10.2014 was also challenged before
the Hon’ble High Court by way of amendment in Writ Petition No. 379 of
2014.

That during the pendency of the Writ Petition, the State Government vide
notification dated 23.04.2018 published in the official gazette on
03.05.2018, disbanded V.T. Thomas Committee and Francisco Araujo
Committee with immediate effect (Annexure-A12 @Pg. 57 of Affidavit
of subsequent events). It is significant to note that at the time the
committees were disbanded, they had not filed any conclusive final report
identifying forest in North and South Goa. The final reports were submitted
by the V.T. Thomas Committey\at;;él{;’lgfiin;igcp\ {\\raujo Committee on

\

/37 1 NN

‘\.\’4_/{“' AT \
)

o\ Y >

" / oy,

/

>/



10.12.2018 and 28.12.2018 respec'tllvﬂl;! ger more 7 months post their
unconditional disbanding by the State Government. The said final reports
were never accepted by the State Government and no further notification
was ever issued by the State Government notifying private forest areas as
identified by Thomas and Araujo Committee final report. Hence, the
findings arrived Araujo cannot be taken into consideration at all.
The State Government vide the aforesaid Notification (supra) constituted
Review Committee-I (Deepshikha Committee, RC-I) to review the areas
identified as ‘private forest’ by V.T. Thomas Committee and Francisco
Araujo Committee and those identified earlier by the Sawant and
Karapurkar Committees (Annexure-A12 @Pg. 57 of Affidavit of
subsequent events). The said notification clearly recorded that since the
State Government had received grievances from private citizens as well as
NGOs on the inclusion or non-inclusion of certain areas as private forest,
and thus to ensure a uniform approach to the issue, the RC-I committee
was constituted. That a bare perusal of the reports of Thomas and Araujo
Committee reveals that the whole process of survey, identification and
demarcation of private forest, including the important steps of identifying
the tree composition and canopy density was done on an ocular basis
without any scientific methodology. The whole exercise was done by
Arajuo Committee on an ocular basis, yielding irregular results and

—
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background indicates that the State Government was right to disband

Thomas and Araujo Committee for using arbitrary methods/approach of

identification of forest.

The RC-I undertook the review of Sawant and Karapurkar Committee on
priority and owing to time constraints could not undertake review of
Thomas and Araujo Committee. In fact, the RC-I used scientific techniques
such as superimposition of digitized data on satellite imageries obtained
from Forest Survey of India, Dehradun, interpretation of Forest Cover Data
based on canopy density classification etc. The report of the RC-I was
accepted by this Hon’ble Tribunal vide order dated 18.08.2020 in OA No.
479/2018 wherein 41.20 sq. km. area demarcated by Forest Department
and 4.91 sq. km. identified by the Sharma Committee (RC-]) totaling to
46.11 sq. km. was confirmed and accepted as private forest (Annexure A-
15 @Pg. 196 of Affidavit of Subsequent events)

Since, the RC-I could not undertake the review of Thomas and Araujo
Committee, the State Government vide Notification dated 21.01.2020
published in official gazette on 30.01.2020 constituted the Review

Committee-1I to review all the provisionally identified private forests by

Thomas and Araujo Committee. (Annexure A-14 @Pg. 195 of Affidavit

of Subsequent events)
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tee-1I, as mandated by the State Government had

undertaken the task of finally identifying the private forest arcas, the

Respondent No. | accordingly submitted @ Representation dated

12.03.2020 in response L0 the public notice of the RC-11. The Respondent

No. 1 had further apprised the [fon’ble High Court of Bombay, of the said

development. The flon'ble High Court vide Order dated 25.03.2021 was
pleased to direet the RC-11 to decide the Respondent No. | 's representation
without reference to the pending Writ Petition. (Annexure A- 17 @Pg. 195
of Affidavit of Subsequent events).

That after due consideration, the Review Committee in its 2™ Part IFinal
Report duly recorded that the Survey No. 43 at Dabolim, Mormugao to be
not qualifying private forest criteria in its meeting held on 10.06.2021
(Annexure-A19  @Pg. 229 of Affidavit of subsequent events).
Accordingly, the State Government has accepted the reports of the Review
Committee-11 in as much as it has notified the list of survey numbers
finalized as Private Forest by Review Committee till its 6" Part Final
Report having an arca of 455.1081 [A in notification dated 09.08.2023
published in official gazette on 10.08.2023 (Annexure A-23 @ Pg. 309 of

Affidavit of Subsequent events),

[Cis no longer res integra that this Honble Tribunal vide its order dated

§) ; “ - \t
A No. 478 of 2018 has already upheld the methodalogy adopted by the
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ommittee-1I as a s 4R 2hcthodology keeping with the’f

t Cover Map and includes physical

Review C
development in the field of Fores

verification. Further, the State Government under RTI has confirmed that

the land of the Respondent No. 1 falling under Survey No. 43/1-A,

Dabolim is not a private forest (Annexure A-122 @Pg. 305 of Affidavit
of Subsequent events). Therefore, the issue whether the Respondent No.
1’s land is a private forest or not has been decided finally by the Review
Committee by way of its ond part Final Report (Sr. No. 88 @ Pg. 247 of
Affidavit of Subsequent events).

Since the reports of the Araujo Committee wa‘s disbanded and the findings
arrived qua Survey No. 43/1-A were reversed by the Review Committee-
11 in its 2™ Part Final Report, the Respondent No. 1 accordingly filed an
affidavit in Writ Petition No. 379 of 2014 placing on record the findings of
the RC-II with respect to Survey No. 43/1-A that the same does not qualify

as ‘private forest’. The Respondent No. 8 further informed the Hon’ble

High Court that the State of Goa has issued the Gazette Notification dated

10.08.2023 inter alia giving the list of private forest in the State of Goa

and further clarified that Respondent No. 1’s property is not mentioned

therein. As such, the issue of the project land of the Respondent No. 1 not

being a private forest having attained finality, the Hon’ble High Court

disposed of the Writ Petition vide Order 08.09.2023. The averment of the

R

Applicant that the Writ Petition was ‘unconditionally withdrawn by the
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Respondent No. 1 18 outrightly'lcrﬁgﬁs & false. A perusal of the saic18

order makes it evident that the Hon’ble High Court duly considered the

ovents including the exclusion of the project land by the 2nd Part Final
Report of RC-II and consequent non-inclusion of the said project land in
State Government notification dated 10.08.2023 which notified the private
forests in the State of Goa. In respectful submission of the Respondent No.
1, it is the Review Committee-II report thereby specifically recording the
project land of the Respondent No. 1 does not meet the criteria of the

‘private forest’ is the only document that this Hon’ble High Court may

consider deciding the issue of forestry status of the land.

MOEF’s Technical Team Report

That the Applicant has stated in its Rejoinder Affidavit that MoEF’s
Technical Team Report is to be considered by this Hon’ble Tribunal to
decide the issue of forestry status. That the Respondent No. 9, MoEF had
filed an affidavit dated 19.04.2011 placing on record the report of the
Technical Team before the Hon’ble High Court of Bombay in WP No.
13/2010 (Now OA/170/2024). It may be noted that the Technical Team
were to examine two issues viz. whether the site is in a forest land and
whether the slope of the site is suitable /f’o;-‘dfrvqlgpment purposes. The

Technical Aoy —- TN
Team report however recoﬁgs-;}hat;,SHWe?\V(gS\-conductcd only
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along the periphery wherein it was noted that non forestry species such as

coconut, teak and cashew were planted. In fact, the Technical Committee

itself records that a thorough survey is required to ascertain the species and

quantity.
The Technical Team’s ultimate decision was to await the report of the
Araujo Committee which was appointed by the State Government to
identify forest lands in South Goa. Therefore, the technical team clearly
did not arrive at a conclusion on the issue whether the project land is
located on a forest land and the said report was inconclusive and does not
warrant consideration by this Hon’ble Tribunal. Accordingly, the MoEF
had decided to await the decision of the Araujo Committee and the decision
of the Hon’ble High Court. Furthermore, the Araujo Committee itself
having been disbanded by the State Government before submitting its final
report and further superseded by the Review Committee-II, any report that
has to be considered by the Ministry to ascertain the nature of the project
land is the 2" Part Final Report of the Review Committee which explicitly
states that the project land of the Respondent No. 1 does not qualify as

private forest criteria.

III. Forest Department Report filed on 25.06.2012 in Writ Petition No. 13

0of 2010
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18.

That the Applicant has placed re]a&gg the Forest Department Repo1t0

filed on 25.06.2012 in pursuance to order dated 10.04.2012 passed by the
Hon’ble High Court of Bombay at Goa in Writ Petition No. 395/2011 and
Order dated 02.05.2012 passed in MCA No. 437 of 2012 in Writ Petition
No. 13 of 2010. The Applicants are relying on a field inspection report
prepared by Mr. Mahesh Kumar Shambhu, Deputy Conservator of Forests,

South Goa Division, Margao which is erroneous, devoid of any merits and

without any cogent reasoning.

It is imperative to appreciate that the same personnel, Mr. Mahesh Kumar
Shambu, in his capacity of Deputy Conservator of Forest had filed reporf
and affidavits dated 15.03.2010 and 27.04.2010 in Writ Petition No. 13 of
2010 affirming and reaffirming that the project land of Respondent No. 1
in Survey No. 43/1-A is not a forest. Copy of Affidavits of Deputy
Conservator of Forest, South Goa Division dated 15.03.2010 and
27.04.2010 is annexed herewith and marked as Annexure-R1(Colly).

That key statements/findings made by the Deputy Conservator of Forests
in the Report dated 22.02.2010 enclosed along with the Affidavit dated

15.03.2010 is reproduced hereunder for ready reference:

e Sy. No. 43/1-A, Dabolim is not a notified Government Forest but a

14130
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/ the two state level committees i.c., Sawant and Karapurkar

committees.

e Under Goa Daman & Diu Preservation of Trees Act, 1984, private
land holders cannot fell trees on their lands without approval of Tree
Officer. For South Goa District, the Deputy Conservator of Forests,
South Goa Division, Margao is the Tree Officer.

e Two tree felling permissions Were granted to the Respondent No. 1
for felling 47 and 59 trees respectively.

e Tree felling permission is given by the office of Tree Officer only
after visiting the field and verifying the vegetation. If the
vegetation meets the criteria of forest, then tree felling
permission is not given.

e The site has been verified subsequently multiple times by the
officers and staff of the office of Tree Officer to detect/ prevent
violation of forestry point of view.

e A joint inspection was also conducted along with representative of
the Applicant. An offence of felling 6 extra trees has been registered.

19. That key statements made by the Deputy Conservator of Forests in
Affidavit dated 27.04.2010 is reproduced hereunder for ready reference:

e The issue raised by the Applicant that the land is a forest land, the

B ———————



e The report dated 22.(;!.43g7penaining to Survey No. 43/ 11/2,
Dabolim, is factually correct.

e Permission granted to Respondent 2 to fell 73 trees is Survey No.
43/1 does not overlap with the area in Survey No. 43/1-A where
subsequently two tree felling permissions were sought.

e Tree Felling permissions in Survey No. 43/1 and Survey No. 43/1-A
were granted as per existing rules and regulations. Areas in Survey
No. 43/1-A and Survey No. 43/1 are private properties and do not
constitute any government forest nor have they been identified as
private forest by the State Level Expert Committee.

e Permission to fell trees were granted after a inspection carried
out and Range Forest Officer has clearly recorded that the area
does not meet the criteria of forest.

e No permission to fell tree is given if property meets the existence of
forest.

20. The aforementioned report and affidavits were filed by the same Deputy
Conservator of Forest, South Goa Division, Forest Department before the
Hon’ble High Court of Bombay, at Goa clearly concluding that Survey No.
43/1-A is not a forest but a private property wherein permission to fell trees
were granted as per the rules and regulations after due inspection of the

land by the concerned officer. Considering the aforesald 1hueport of the
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irregular, inconsistent and erroncous. It is beyond comprehension as to how
the said report comes to the conclusion that the land is a private forest when
the same is based upon the same tree felling permissions granted by the
same office of the Deputy Conservator of Forest which was relied on to
conclude otherwise in the earlier report and affidavit. The Deputy
Conservator of Forest has himself sworn on affidavit that said permissions
were granted by the office after site inspection and after ascertaining that
the project land is not a forest.

21. Further, the said report is based upon google imagery and field inspection
details of existing trees without any explanation as to how it was concluded
that land meets the criteria of 75% of forestry species and canopy density
is more than 0.4 Ha. The said report itself is marred with inconsistency in
as much as it records that the density of vegetation could not be verified
for an area of 2 hectare wherein trees were felled as per the permissions
granted by officials. The permission for tree felling undoubtedly proves
that neither Forest Conservation Act applies, nor the area was identified as
Private Forest by State Level Committee. On the other hand, the report
goes on to record that on verification of tree felling list and remaining area

of the property, it can be concluded that total area of 7.730 Ha meets the

criteria of private forest.

22. In view of inconsistencies in the affidavits, a statement has been made in
o

the said report thereby indemnifying that any /d.i;"i'l‘ci‘rcn.l‘ [dings of the
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report shall not be construed as perjury in view of the affidavits filed on
15.03.2010 and 27.04.2010 as earlier affidavits were filed primarily based
on office records whereas the present report was based on inspections,
satellite imagery and sampling of vegetation. The said statement is clearly
wrong in as much as the previous affidavits record that the conclusions
arrived therein were based on site inspection by officials and tree felling
permissions granted to the Respondent No. 1. It is evident that the said
report sought be relied by the Applicant is baseless and inconsistent with
the previous affidavits filed by the same official in his capacity as Deputy
Conservator of Forest, South Forest Division. Therefore, reliance placed

on the said report of the Forest Department is clearly untenable.

IV. Affidavits of Ministry of Environment and Forest (MoEF)

23. The Applicant has sought to rely upon an Affidavit filed by an official in
the capacity of Scientist ‘E’ in Regional Office of MoEF, Bangalore dated
22.07.2013 filed before the Hon’ble High Court of Bombay at Goa in Writ
Petition No. 13 of 2010. The said affidavit was filed in the wake of the
erroneous inspection report of the Forest Department which was filed
before the Hon’ble High Court on 25.06.2012. The Respondent No. 1 has
already dealt with the said report in the preceding paragraphs number 16-

22. The Affidavit only states that the MoEF had tayen\nbil 01 {lu mapcctlon
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report of Forest Department and elaborates the legal position in case the

Id to be a private forest by the Hon’ble
MoEF

land of the Respondent No. 1 is he

High Court. Perusal of the affidavit clearly demonstrates that the

was aware of its decision placed vide Affidavit dated 19.04.2011 that it

shall await Araujo Committee report and abide by the orders passed by the

‘ble High Court. In fact, the MoEF, taking into consideration the

t that the Deputy

Hon
t statements made has noted the fac

bmitted affidavits dated

inconsisten

Conservator of Forest, South Goa has previously su

15.03.2010 and 27.04.2010 stated that the Survey No. 43/1-A of Dabolim

is neither a notified Government Forest nor have been identified as private

forest by State Level Expert Committee. Be that as it may, the 2nd Part Final

Report of the Review Committee-II has already concluded that the Survey

No. 43, Dabolim does not meet the criteria of Private Forest, the issue of

forestry status has attained finality. Accordingly, the MOoEF should decide

to lift the abeyance on the Environment Clearance dated 11.01.2010.

V. Order dated 12.09.2023 passed in MA/3/2022 in OA/478/2018 by

this Hon’ble Tribunal

24. Tt is submitted that this Hon’ble Tribunal vide order dated 12.09.2023

passed in MA/3/2022 in 0A/478/2018 held that the RC-II did not exceed
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Araujo Committee and further held that the methodology adopted by the
RC-II is a scientific one which in line with the technical advancements in
the filed of Forest Cover Map also including physical verification as well.
The Respondent in its Affidavit of Rejoinder has sought to represent that
the RC-II failed to comply with the directions of this Hon’ble Tribunal as
contained in the para 91 of the Order dated 12.09.2023. Whereas a perusal
of the 7" Part Final Report as well as the Minutes of Meeting dated
23.11.2023 reveals that the Review Committee in consultation with the Ld.
Advocate General of the State decided that since the methodology of the
RC-II was upheld by this Hon’ble Tribunal, 271 Survey Numbers already
reviewed as not meeting the criteria of private forest out of 550 Survey
Numbers identified and finalized by the Thomas and Araujo Committee
are not being reviewed again retrospectively. Further in compliance with
the direction of this Hon’ble Tribunal, the 269 of remaining survey
numbers were reviewed by the RC-II (Relevant @ Pg. 371 of Affidavit of
subsequent events) Further the 7" Part Fina] Report records the property
of the Respondent under the “list of survey numbers already reviewed and
found not to be qualifying the private forest criteria” (Entry No. 4 @Pg.

394 of Affidavit of subsequent events). Copy of Minutes of Meeting dated

23.11.2023 of the Review Committee-I] is annexed herewith and marked

as Annexure-R2. A\ FT g O
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It is undisputed that the property of the Respondent No. 1 was held to be
not meeting the criteria of Private Forest in 2™ Part Final Report. That this
Hon’ble Tribunal in its order dated 02.09.2023 has not only upheld the
methodology adopted by the Review Committee and affirmed that RC-II
has not exceeded its mandate, but also acknowledged that the State
Government’s Notification dated 10.08.2023 which notifies 455.108 Ha of
land in the State of Goa as Private Forest, which has been reviewed and
finalized in all respects by the Review Committee till 6 Part Final Report.
It is needless to mention that the Respondent No. 1’s project land is not
part of the said notification since it was already excluded in the 27 Part
Final Report. It may further be highlighted that the Applicant never
challenged the said notification issued by the State of Goa before any court
of law, hence, accepting the same.
Therefore, considering the fact the said project land of the Respondent
having been reviewed and excluded by the Review Committee-II and
further accepted by the State Government of Goa, it is untenable that the
Applicant is placing undue reliance on infructuous reports to contend
otherwise and causing unnecessary delay in adjudication of the present
Original Application resulting in huge loss to the Respondent No. 1.
On one hand, the Applicant itself states that it has challenged the order
dated 12.09.2023 passed by this Hon’ble Tribunal bciore the Hon’ble

Supreme Court, wherein admittedly no, ad-«mlerxm skx has been granted
: %
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with regard to the order impugned. However, on the other hand, the

Applicant is alleging non-compliance of order dated 12.09.2023 on the part

of the State Government with the Applicant itself having failed to seek an

execution of the said order before this Hon’ble Tribunal. The Applicant

shall not be allowed to blow hot and cold at the same time and sleep over

the remedies as available law. The Applicant is clearly attempting to delay

the outcome of the present Original Application causing huge loss and

continued impediment to the Respondent No. 1 in putting its property to

usc.

That even the Hon’ble Supreme Court in its judgement dated 10.01.2024

passed in Civil Appeal Nos. 12234-35 of 2018 has returned a stern
observation as to the contradictory stands taken by the Applicant by
challenging the criteria adopted by the Sawant and Karapurkar Committee
for identification of private forest land in the State of Goa before the
Hon’ble Supreme Court and simultaneously relied upon the said criteria
adopted by these Committees before this Hon’ble Tribunal (Para 65 of
judgement @ Pg. 536 of Affidavit of subsequent events). The Hon’ble
Supreme Court further observes that the Applicant sought a change in

criteria being followed by the State of Goa for identification and

demarcation of private forest by contending that the State should follow

the criteria being used by Forest Survey of India, describing “forest cover”,
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ownership and legal status Para 66 of judgement @ Pg. 537 of Affidavit
of subsequent events). The Hon’ble Supreme Court rightly rejected the said
contention of the Applicant by pointing out the adverse impacts of such
change in criteria keeping in mind the disadvantage it would cause to all
landowners and even the government and private office and residential
complexes, educational and other institutions since one-hectare criteria
with 0.1 canopy density will be applicable to the entire State of Goa. The
Hon’ble High Court has returned a finding that the Applicant, Goa
Foundation cannot be permitted to approbate and reprobate regarding the
criteria for identification of private forest. The Hon’ble Supreme Court
held existing criteria for :dentification of private forests in the State of Goa
are adequate and valid, hence, they require no alteration. (Para 71.1-71.2
of the Judgement @ Pg. No. 543 and 544 of Affidavit of subsequent

events)

It is worth noting that the Applicant on one hand had attempted to rely on
Forest Survey of India’s methods for identification of forest, whereas in
MA/3/2022 in OA/478/2023 and its subsequent challenge to the order
dated 12.09.2023 before the Hon’ble Supreme Court, the Applicant has
challenged the methodology adopted by the Review Committee-II on the
ground that the identification process adopted by RC-II included
coordination with National Remote Sensing Centre and Forest Survey of

India, a high quality LISS IV Satellite image \yas;@f)‘egiglE analyzed for
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preparation of Forest Cover Map as per the Private Forest Area criteria by
the Forest Survey of India, which in the opinion of the Applicant is
inadequate. Thus, it is evident that the Applicant has repeatedly attempted
to take contradictory stands before the courts of law, unnecessarily
prolonging litigation and causing unwarranted impediments in private
party’s enjoyment of its own property.

The Applicant has raised the issue of planting of trees in lieu of the tree
felling permissions granted by the concerned department. It is submitted
that two tree felling permissions dated 12.09.2008 and 28.05.2009 for 47
and 45 trees respectively were applied and granted in favour of the

Respondent No. 1 by the concerned Forest Department in terms of the

existing rules and regulations. The issue of ensuring tree felling and

planting of tress as per the tree felling permissions are within the ambit of

the concerned Forest Department as also elaborated by the Deputy

Conservator of Forest in its report and affidavit dated 15.03.2010 and

27.04.2010.

In view of the above, it is humbly prayed that this Hon’ble Tribunal may

be pleased to dismiss the present Original Application.
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DEPONENT

VERIFICATION:

I, the deponent above named, do hereby verify that the contents of foregoing Affidavit
are true and correct to my knowledge and as per the records available. No part of it is
false and nothing material has been concealed therefrom.
Verified at onthis _ dayof 2025

3 1JAN 2025

DEPONENT

\‘?\%0

\0@\6

3 1JAN 2025

ATT@%E D
MINATI RANI MQHAPATRA

NOTARY DE! HI-R-16971
GOVERNMI AT OF INDIA
SUPRE MF COURT OF INDILA
COMPOUND NEW DELHIL
REGISTER i3 /Si. No.
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ANNEXURE-R1(COLLY)

] e !

IE[ GH COURT OF BOMEAY AT GOA - '
|
|

(’;g\ '\ Writ Petltlon No. 13 /20 10
."". $ . ) v
Goa .:*ound%hon & {\ cs : ... . Petitioner
T /s l ‘ i
Saravati Bujlders and Constructions ! o
Pvt, Ltd. and Ors. . { .. Respondents
s ! |
o |
i . _AFFIDAVIT | ,
@w \ i, Shrii',M. . Shambhuy, IFS, Dcputgerpngs;gyaic.t;;: of Forest, major of
age, Indian|National, having my office at Ponda, Goa; do hereby on
§ " . . ' ]
i : ; l
p: solemn affirmation state and submit as under:l;~
i ; Q v
L
b&. 1 { am ?rescnﬂy posted as Dy. Conservator of Forest, South Goa
2 ¥

e

Dmsxin, Forést Department, Governmerit of Goa, I have read the

.

<.

F contents of the petition a.nd its annexure and I ha.ve understood
il * e T N L e T TTR DR T o «

[ i . \‘i‘le' same, Ilam filing this affidavit fon the limited purpose of
‘- i FI | TR g R o .

s: L1k

'.p'llamf g on record the report as directed]! by |thi's Hon’ble Court.

k.

5 ' |

: 2.1 ss%y Ithat as d1rected a report dateci 22/'02/2010 “has been

prcparcd and th same is anncxcd and mtirkea herewith as Bzhibit
[ : i

: | s : -. ’-.

I say that Whatcvc‘r is stated imr the above péj.ragraphs is true to my

( ‘ knowledge. ‘ .‘ '

w 3

Solemnly affirmed t Panaji . L . o .
On tms 15t day of March, 2010: : Deponirt /

Idenm{ibdlb :

; i | . £
’ {Adv, !fxph;._]e t A, Kdrnat) 1 !i
”", i [ | '
![ i l ‘

- A}

=7
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REPORT

Case - W,P.(c) No 1% /2010 in the Hon'ble Court, Bombuy, Goa Beuch. Panaji
Goa Foundation & Others.

Vis,
M/s. Saravati Builders & Construction Pvt, Ltd., & others.

The matter primarily pcnnms 1 dcvclopmental activities by M/s Saravau

Builders and Construction PVt Lid, in Sy, No. 43/1:A. of Dabolim Village.
The Sy. Mo, 43/1-A, of Dabolim s’ not a Qotmed Government

HJsa
et Y IH e;z,\.t./.{‘nﬂnpxl.,.;wm 2

__,_,._____\ 'm.u.«u- N eeatens
private property. Two State Level Expert Committees were formed by the State
ottt

Government to identify forests in private areas,

s private fc forest by the sald Caommittees,

¥ N 43/ {-A was not.identi chd,_..,._.

Under Gor Daman & Diu Preservation of ‘Tree Acl. 1984 Prlvate land holders

cannot tell trees on their lands without approval of the Tree Oﬂu.cr For South

CroraTyer

AR T

Goa D‘stnct. the Deputy Conservator of’ Forests. South Goa Dwxsxon at Margap is
the Tree Officer.

BahZ SLIT e etV et th

Mr. Ravi Rajan for M/s. Saravatx Builders and Constructions (Pvt) Ltd. zpplled

LIS 4

~

~

23

K

for tree felling permission for felling 47 nos. of, trees vide application dated '
25.06.2008, Aftér inspection, the permission to f‘ell 47 nos. of trees was piven

e
vide this office order dated. 12.09.2008 by the then Tree Gricer (also Depitty”

mTA

Conservator of Forests, South Goa Dlvmon Margao) Wlth 2 condition to plant

Vtesmtosarel

235 nos, of trees. The trees were not f‘elled | within the prcscrlbed 1|me limit and

hence the applicants asked for extension of time vide letter dated. 23 IO 9008 and
the seme was granted on 03,11,2008: .

In a second application ‘dated, O lO 2008, the same appllcant applted for @

e s,

The Tree officer give permission for felling,45 nos, of trees vide order dancd

28 05 2009 with a condition to plant 225 nos, of trees, Subsequently extention of
& Ay s
hme to fell the same was asked on’02.07. 2009 which was granted on 09, 0 .2009.

felling of.59 Nos. of trees from the same Sy No. t.e, 43/1-A of Dabolim nllaze
o

e

sty



iy

5. Tree felling petmission is'given by the office ol the Tree ofticer mwmg,
R e T e IO INCPRP T ety ey
the field and verifying the vegetation. If the vegetalion meets the criteria of(orest.

———r unuse e

Then tree felling permission is nol uiv

PO RN

. The sité has been verified subsequently many number, of time by the officers and

staff of this office to detect/prevent violations from forestry point of Wiew. A joint

v " Tt e ma g et s et v:.". ks, & h8 "
inspection was als¢ tondicted by"the Undersigned by IiVOIViAg Mr, " Claude
Alvares, of Goa, Foundation and others to allay fears of blatant violation of Forest

related Acts/Rules. An offence for felling 6 extra_trees (volume of ~t4m3
. ' . TR T % .
irewood) has been registered against the applicants in the said Survey Number

under Preservation of Trees Act applicable for pr'ivute areas where FCA- is not
applicable.

The tree felling permissions have been given to M/s, Saravati Builders" and

Trees Act, 1984, As per the conditions put in the permission ordecs. mlfﬂﬂ
For e gt =
of trees will be ensured by the Forest Departmient.

B

LSy

There-is no foul play on part of the Forest Department and the tree felling ‘permissions
have been given by the then Tree officer as per the provisions of law.

N
o

(-Mahesh Kunii/;@ibhu) s

Députy Conservator-of Forests & Tree Officer
. South Goa Forest Division
Margao- Goa.

Submitted for kind persual please,

Date :- 22.02.2010.
Place:- Margao- Goa,

WG

Constructions (P) Ltd, as per the Provision of Goa, Daman & Diu Presérvation of '
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IN THE HIGH COURT OF BOMBAY AT GOA

Wl‘it Petition No.13/92010

Goa Foundation & Anr.

...... Petitioner
Vs, N
_Baraveti Builders and Constructions ;
"Put. ltd. and Ore. Respondents

; AFFIDA.VIT

1, Shri M X, Sh&mbhu, IFS, Deputy Conaervator of Forest, major

{ ;
\\ \
¥
(ﬁ 2.

of a.ge Indian Naﬁonal having my ofﬁce at Ma:gao, Goa, do hereby

on golenin affirmation state ancd submvt as under: -

1 say tha't I have filed an affidavit dated 15/03/2010 placing

on record a report in resf)ect of the property which is su}ajecf: '

matter of this Petition. The Pqt_'tt.ioner have filed the counter
affidavit in"responsg& to my aﬂitiavit, hence [ am filing this:
further affidavit,

7

I say that in the Writ Petition, the Tree Officer and Deputy

Congervator of Forest, South has been: made a Respondent.

The Petitioner mekes & mention ahout permission granted’

for cutting of tree and it is also tontended’ that property

-which is subject mater of Writ Petition is a forést land. Being

. party Respondent to the Writ Peutlm, I am required to
reepend to the Petition a:ud ‘place the stand of the Forest

Deparmmt on rccord Aocer&.mg,iy, I harvc ptcva:rcd_ ‘Lhc

réporﬁ dated 23/2[2010 and subm.xtted to t}:ue Hon’ble'

x\mv«o—wr#\?@

Cour‘c.

T




sntitled to file an aﬂa.davu

survey no., 43/ 1-A because this public mterest hugcttmn Rled

1441

The Petitioners are raising teclinical issues in reply m.nf.l AL

malking prml of my statement Lhen the réport s f:l- l

directed mnd secuas to be un nrml;li(:ilc-(‘( wprnt,.

Oncc o pa:ty is Res«poudcm and is on notice, ¢he pite Ly n

Inlact whc:n Peutu'nrwr conleuds -

1‘.h'at. the land is forest land, Lh:s iweue can’be clarified only’

'«v—-——._....._.,s......,..

R e L T A

by Forest Department and it is surpmsmg Lhat Pci_\Lumm i

70y s et yeent e

B.kmg e;weprmn to the T PpOI‘L ﬁled hy Forcst Dcp&x trnent,

e S, -
vt R G ST R,

I <¢ay fhat words, “as directed” have appeared byv.

misadvertence. o

I say that the report dated 22/2/2010 subnntie‘d to this

>

& ety

(g TR Tty

hon’ble ng,h Court is factua]ly corréct and pert‘una L

A
AT 7y R e e DY i e e oGO

" on 28} 5/2007 for felling of 73 troes m survey no. 4o/ Lo Inis

il o gee, o8 Y iy 5 - —gete e
PR WA, 1 W edeta ot e gop VNI IR Y O S AN I o an s

prmla.rﬂy t6 challenge the appmvals and developmcu! \l work

in survey no., 43/ 1-A. Hence there was mention of two tree

felling permissions granted by the Forest Department dated
12/9/2008 and 28/5/2009 in survey no. 43/ I-A to the
Reépohd‘cn‘c Wo. 1.

1 say ﬁ-;at pérfmissioz; Wa's granted to the Respoz’lden;: No. 2

-

Surgn i

aupmitted that the area. Whm:'c th.s perm:.sszon was grtmted

Woeviaonte £

n-...-_.

’

B e

. eubscquently two ’r.rée pera:msszons Were sought

I say that all tlme allega.‘iwons made it the counter afﬁ.damt are

denied and it is veiterated that tree felling permissions im




~

per existing rules and reguki'tiona It is further submitted

that the -arsa in survey no. 43/ 1-A and 43/} are pnvate

0

properties and do not constitute any goveroment forest nor

R o
o et -

et ot s S Bt 0

heve they been 1dentsﬁed as pr:cvate forests by\‘the State Lc—:veI

Expert Cominittess,

1 say that 92 trees have been perm.u‘:ed to fell in Su:wey No.

Wmaww etk

.43]1-A with condition to plant 460 trees. The permission
has- besh granted under the provisions of Goa: Town.and

Coun”c;r}lr’P‘lannlng Act, 1994 and émly after emsuring that S

times the trees would be planted,

1 say that m:fact when the perm;ssmn weas granted there' wes

R e L SR

a mspecuon ca.rned out s.nd Range Forest Officer has clearly

N
o ety

recorded on ﬁle, ‘that the area does not.meet the critesia of
forest, I rely upon the recorrls maintained by my office.

i rext@rate &nd maintain my etatement that no pmssmn to

M

] .':fefﬁ "tree ia gx\ren el property meets the emstmg of forest. As

MBS emapein Nopr s aabspae @ o S T i

" réger@s to the examples cited by Potitioner 1 crave leave 10

10,

.

refer to the documents annexed by-the Petitioner to make my

‘gubmigsions.

1 deny that I had conﬁrm:ed to Claude Alvares: thet the a.reé

was foreet, ‘as alleged, at the time of site’ mspection in

WMM'“\-IF"("IM\“ s rmeti st

; “ Deoember 2009§ [.deny that my report dated 22/'2/20 IO 15

Lo

degenerated ana it avoxds earlier obserVatmns The earlier

ranort. was prepared before the Writ Petition was filed. The

27

RS 1 5
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mavmaw

preseat report is Gled in response Lo the elllevmumus st

‘this Writ Pelitior. S

11, 1 deny that thaere ave nuy misleading documents Gled by ine

*

t say that whatever is stated above in paragraphe 1, 2, M), 4(4%),
S, 6(PY) and 7 lo 9'is true to my- knowledge, based cu records
available in the -office of this Respondent and the conteuts of the

3 : ] remaining paras are my submissions.

N

Solemnly affirmed at Panaji

On this 27 day of April, 20 10 , Dep‘oner{t. '
Identified by:-
g
";‘Sl:{;' a

A ' :
ﬁ%} Talauli.’k'ér) ;
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ANNEXURE-R2

MINUTES OF 18th MEETING OF THE REVIEW COMMITTEE TO REVIEW
THE PRIVATE FOREST AREAS FINALISED AND PROVISIONALLY
IDENTIFIED/BY STATE LEVEL EXPERT COMMITTEE (THOMAS AND
ARAUJO COMMITTEE) ON PRIVATE FOREST HELD ON 23.11.2023.

A meeting of the Review Committee was held on 23/11/2023 at 11.30
am in the Conference Hall of the Forest Department, Van Bhavan, Altinho

Panaji, Goa under the Chairmanship of Chief Conservator of Forests.

The following were present in the meeting:

1 | Praveen Kumar Raghav, IFS, Chief Conservator of | Chairman

Forests.

2 | Smt. Akshaya Amonkar, Representative Additional | Member
Collector, {Revenue}, North Goa District.

3 | Shri. Srinilet Kothwale, Additional Collector, (Revenue), | Member
South Goa District.

4 | Shri Avduth Sawant, Representative of the Directorate of | Member

Agriculture.

S | Shri. Deepak G. Pednekar, Asst. Conservator of Forests, | Member

Headquarters, North Goa Division.

6 | Shri. Dyaneshwar Kudalkar, Asst. Conservator of | Member

Forests, Headquarters, South Goa Division.

7 | Shri. Sameer S. Kamble, Representative of Director of | Member

Settlement and Land Records, Panaji Goa.

8 | Shri. Naveen Kumar P., IFS, Dy. Conservator of Forests, | Member

Working Plan Division, Panaji. Secretary

Member Secretary welcomed all the members of the committee and
briefed them about the action taken on the decision of the Review Committee

. (RC-1) meeting held on 13.10.2%23, tha\[_‘xﬁeld survey and verification work

\'S P ()
W (AGRI) D%ﬁ’ hl:;

(%,éﬁ‘a/ W\
~ DIR {DSLR)

ACF(N)  ACF(S) N)
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is complete in all respects for the survey numbers identified and finalized by
Thomas and Araujo (T&A) committee. Also, field divisions have submitted
revised plans for Survey number 177 of Bethoda village, Survey number 202

of Verna village, and Survey numbers 48/2 and 49/2 of Priol village.

Further, As per the recent judgment of the National Green Tribunal in
Misc. Application number 03 of 2023 dated 12.09.2023 “We are of the view
that in order to take extreme precaution that no-one suffers on account of errors
in identification of the Private Forest area, the areas, which were finally
identified as Private Forest area by the T&A Committees if any area out of that
is required to be excluded as per review being made by RC-II, the said area
should be got verified physically with respect to all three criteria laid down for
the determination of the Private Forest cited above by us. Till the final decision
is taken with respect to whether the area being excluded from the list of being
treated as final forest land by the RC-II which was finalized by T&A
Committees as Private Forest, in keeping with our direction, no permission
shall be granted by the State Government for any kind of development work,
in the said survey numbers. This exercise shall be completed within three
months of uploading of this order”. All the survey numbers Identified as final
by the T&A committee need to be reviewed by the Review Committee for

submitting compliance on or before 12.09.2023.

The matter was deliberated in detail with the background that the Hon’ble
Tribunal acknowledged and accepted the methodology adopted by RC-II as
scientific keeping development in the field of Forest Cover Map and physical
verification done by the committee for demarcation of Private Forest. At the
same time, a few survey numbers in the finalized list had already been

reviewed by the RC-IL

Keeping the above-mentioned facts in view, a legal opinion is sought from
the Ld. Advocate General of State to clarify whether all survey numbers
finalized by the Thomas and Araujo committee need to be reviewed
retrospectively or only Survey numbers yet to be reviewed by RC-1I are done

prospectively.

ACF(N) ACF(S) }c(() \Aq(‘/ DIR(DSLR) DIR {AGRI) D%W/ C
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So, survey numbers which have already been reviewed by the committee
in its 6-Part Final reports by following the methodology accepted by Hon’ble

NGT and are not being taken for further review currently.

Further, as per the direction of Hon’ble NGT, Canopy Density had been

measured only for the nonqualifying areas.

During scrutiny of some of the Canopy Density reports submitted by
divisions, it is observed that the Canopy Density of only forestry species has
been accounted for, instead of calculating it for both forestry and non-

forestry species, which is observed as flawed by the committee.

So, for all the qualifying areas, irrespective of the report submitted by the
divisions, the Canopy Density provided by the Forest Survey of India is taken

as final.
Accordingly, the following agenda were discussed and deliberated,;

AGENDA 18.1 TO REVIEW SURVEY NUMBERS IDENTIFIED AS FINAL BY
THE THOMAS AND ARAUJO COMMITTEE.

There are 550 survey numbers covering an area of 8.64 Sq km in the

North Goa Division and South Goa Division which were identified as final by

the T&A committee.

The status of the survey number identified as final by the T&A committee

was deliberated as follows,

Expert Sy. no Area Reviewed | Reviewed | Sy. no Sy. no
Committee | finalized | identified | by RC-I | by RC-II | qualified | to be
In Sq Km and reviewed

notified

to date
Thomas 298 3.26 4 56 S 238
(North Goa)
Araujo 252 5.38 5 216 5 31
(South Goa)
Total 550 8.64 9 272 10 269

1 Vi
7 .

e " 2 AW _— )
Dol el e B )
CF(N) "“ACF(s)  AC(N)  AC DIR {DSLR) R(AGR} D P) CF

J ‘Il
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A total of 9 survey numbers were reviewed by RC I and notified by the
Government of Goa vide gazette notification dated 22.09.2022, whereas 272
survey numbers had been already reviewed by RC II of which one survey
number was found qualified as Private Forest, which has been notified vide

Government of Goa gazette notification dated 10.08.2023.

Whereas 269 survey numbers are pending to be reviewed by the review
committee. The details of the survey numbers finalized by the Thomas and

Araujo committees are enclosed as Annexure -I.

AGENDA 18.2 TO REVIEW SURVEY NUMBERS QUALIFYING THE
CRITERIA OF PRIVATE FOREST

The hearing of affected persons whose area has been found to qualify for
Private Forest was called for personal hearings on 13/10/23, 17/10/23,
18/10/23, 19/10/23, 20/10/23, 31/10/23, 20/11/23 and 22/11/23. A
total number of 202 individuals were heard personally by RC-IL

The proceedings of the public hearing along with objections raised by

individual objectors were placed before the Review Committee for

recommendation,

A total of 211 survey numbers comprising an area of 128.7090 ha, have

been found to qualify by RC-II as Private Forest after field verification and

personal hearing.

Expert Survey numbers Sy Numbers Approximate
Committee under review by | qualifying Pvt | Area qualifying
RC-II Forest criteria in ha
Thomas (North) 238 191 114.8650
Araujo (South) 31 20 13.8440
TOTAL o 269 211 128.7090

\\lp C}%@‘?}@ \k},&/ - »LM %/) ‘L
ACF (N) 7 ACF(S) c(Ny  adis )

DIR(DSLR)  DIR{AGR]) D CCF
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The detailed area statement of the qualifying survey numbers is enclosed

as Annexure II.

AGENDA 18.3 TO REVIEW SURVEY NUMBERS NOT QUALIFYING THE
CRITERIA OF PRIVATE FOREST

A total of 58 survey numbers were found not to qualify the requisite
criteria of Private Forest on-field verification. The field reports were cross
verified with the Division’s offense report, tree felling permissions, FCA cases,

Court cases, Google timeline series images, etc before finalizing them as non-
qualifying.

Further, it was observed that a few survey numbers that were already
reviewed by RC-II have been included partly in the survey plan, the
concerned division has been asked to resubmit the plan after rectification.
The abstract of Survey numbers found nonqualifying the criteria of Private

Forest is furnished below;

Expert Committee Survey numbers | Sy Numbers found Not
under review by RC-II | qualifying Pvt Forest
criteria
Thomas (North Goa) 238 47
Araujo (South Goa) 31 11
Total 269 58

The details of the non-qualifying survey numbers along with criteria not

fulfilled for Private Forests are enclosed as Annexure- III.

AGENDA 18.4 REVIEW OF QUALIFYING SURVEY NUMBERS WHICH ARE
PROVISIONAL SURVEY NUMBERS BUT ADJACENT TO THE FINALISED
SURVEY NUMBERS OF THE THOMAS AND ARAUJO COMMITTEE

MAKING CONTIGUOUS FOREST PATCH.

W}Q ME&L

ACF(N) ZACF(S)  AC(N) AC (s)/

DIR (DSLR) DIR (AGRI) CCF
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The Review Committee discussed those provisionally identified survey
numbers that qualify as Private Forest by making a contiguous forest patch
with finalized survey numbers by the T& A Committee and decided to finalize
the area qualifying the criteria as Private Forest, details of findings are

furnished as below,

[

Sr | Village- Taluka ‘ Sy. Area Decision of the Review
No | Nos. Committee

i
1 |Curti Village of | 58,59, | 9.280 | An area of 9.280 ha. qualifies

Ponda Taluka 63 as Private Forest and the Plan

is prepared in combination
with the Finalised Sy. Nos. 194

of Bethoda village
2 Salvador do | 241 (P) | An area of 7.1604 ha. is
Mundo village of qualified as a Private Forest
265 (P
Bardez Taluka. (F) and the Plan is prepared in

291 (P) | 7.1604 combination with the Finalised
Sy. Nos. As well these survey

297 (P) numbers were provisionally

321 (P) identified and excluded by
Thomas committee.

345 (P)

Upon review, the Committee found that 211 survey numbers out of
269 Survey numbers finalized by the T&A committee under review by RC-II
consisting of an area of 128.7090 ha qualify as a Private Forest, while 58

survey numbers do not qualify for the required criteria.

Further, the RC-II upon hearing the objectors from Curti and Salvador
do Mundo village has finalized an area of 16.4404 ha. as a Private Forest

from provisionally identified survey numbers making contiguous forest patch

\ o %\Q K \ ' )
o 40 0 e g
ACF {(N) ACF (S) AC(N) AC DIR (DSLR} DIR (AGRI) DCF C
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with survey numbers finalized by Thomas and Araujo committees, detailed

list is enclosed as Annexure- IV,

Also, RC-II finalized an area of 35.18 ha in Survey number 177 of
Bethoda village, and Survey number 202 of Verna village, details are

enclosed as Annexure V.

\\\L’i
(Naveen Kumar P., IFS)
Dy. Conservator of Forests,
Working Plan Division &
Member Secretary
Panaji-Goa.

No: MS/REV-PF/DCF/WP/2023-24/ Quz_ Dates,, /11/2023
\2—

To,

1. The Chief Conservator of Forests and Chairman of the Private Forest
Review Committee, Goa Van Bhavan, Panaji, Goa.

2. The Director of Settlement & Land Records Panaji, Goa.

3. The Director of Agriculture Panaji, Goa.

4, The Dy Conservator of Forests Head Quarter Goa Van Bhavan, Panaji,

Goa.

The Additional Collector North, Revenue Department, Margao, South.

The Additional Collector South, Revenue Department, Panaji, North.

The Asst. conservator of Forests Headquarters (North), Ponda, Goa.

The Asst. conservator of Forests Headquarters (South), Margao, Goa.

L N u

Office copy.

ACF(N) VACE(S)  AC(N) \ac (811

A et 0 |
DIR (DSLR)  DIR {AGRI) } CF
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Annexure |
LIST OF SURVEY NUMBERS FINALISED BY THOMAS AND ARAUJO COMMITTEE WHICH ARE
UNDER REVIEW BY RC -ll

Sr.No Taluka Village Sy. No
1 Mormugao Cortalim 233
2 Mormugao Cortalim 234
3 Mormugao Cortalim 230
4 Mormugao Cortalim 232/4
5 Mormugao Cortalim 232/5
6 Mormugao Cortalim 232/6
7 Mormugao Cortalim 232/12
8 Mormugao Cortalim 232/14
9 Mormugao Cortalim 232/15
10 Mormugao Cortalim 232/18
11 Mormugao Cortalim 232/19
12 Mormugao Cortalim 231
13 Mormugao Cortalim 224/1
14 Mormugao Sancoale 77
15 Mormugao Sancoale 72
16 Mormugao Sancoale 78
17 Mormugao Sancoale 80
18 Mormugao Sancoale 80/1
19 Mormugao Sancoale 79
20 Mormugao Sancoale 64/3
21 Mormugao Sancoale 206
22 Mormugao Sancoale 210
23 Mormugao Sancoale 227
24 Mormugao Sancoale 237
25 Mormugao Sancoale 244
26 Mormugao Sancoale 21
27 Mormugao Sancoale 31
28 Mormugao Sancoale 33
29 Mormugao Sancoale 34
30 Mormugao Sancoale 44
31 Mormugao Sancoale 16
32 Tiswadi Gancim 6/1 (p}
33 Tiswadi Gauli Maula 34/1-B (p)
34 Bardez Salvador do Mundo 107/1 (p)
35 Bardez Salvador do Mundo 107/2 (p)
36 Bardez Salvador do Mundo 107/3 (p)
37 Bardez Salvador do Mundo 107/4 (p)
38 Bardez Salvador do Mundo 107/5 (p)
39 Bardez Salvador do Mundo 107/6 (p)
40 Bardez Salvador do Mundo 107/7
41 Bardez Salvador do Mundo 107/8
42 Bardez Salvador do Mundo 107/9
43 Bardez Salvador do Mundo 108/1 (P)

e o WS fnd (0D )
“’h‘“ﬁ/‘ / " - g
ACF {N) CF{S) AC (N) A€ DIR {DSLR) IR (AGRI) D ) CF
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Sr.No Taluka Village Sy. No
Bardez Salvador do Mundo 108/1-A {p)
Bardez Salvador do Mundo 131/1 (p)
Bardez Salvador do Mundo 131/2 (p)
Bardez Salvador do Mundo 131/3 (p)
Bardez Salvador do Mundo 131/4 (p)
Bardez Salvador do Mundo 131/6 {p)
Bardez Salvador do Mundo 131/7 (p)
Bardez Salvador do Mundo 131/8 (p)
Bardez Salvader do Mundo 131/10
Bardez Salvador do Mundo 131/11
Bardez Salvador do Mundo 131/12
Bardez Salvador do Mundo 131/13
Bardez Salvador do Mundo 131/14
Bardez Salvador do Mundo 131/15
Bardez Salvador do Mundo 131/16
Bardez Salvador do Mundo 133/1 (p)
Bardez Salvador do Mundo 135/1
Bardez Salvador do Mundo 135/2
Bardez Salvador do Mundo 135/3
Bardez Salvador do Mundo 135/4
Bardez Salvador do Mundo 135/5
Bardez Salvador do Mundo 135/6
Bardez Salvador do Mundo 135/7
Bardez Salvador do Mundo 135/8
Bardez Salvador do Mundo 135/9
Bardez Salvador do Mundo 135/10
Bardez Salvador do Mundo 135/11
Bardez Salvador do Mundo 135/12
Bardez Salvador do Mundo 135/13
Bardez Salvador do Mundo 135/14
Bardez Salvador do Mundo 135/15
Bardez Salvador do Mundo 135/16
Bardez Salvador do Mundo 135/17
Bardez Salvador do Mundo 150/1 (p)
Bardez Salvador do Mundo 150/2 (p)
Bardez Salvador do Mundo 150/3 (p)
Bardez Salvador do Mundo 150/4 (p}
Bardez Salvador do Mundo 150/5 (p}
Bardez Salvador do Mundo 150/7 (p}
Bardez Salvador do Mundo 150/8 (P}
Bardez Salvador do Mundo 150/9 (p)
Bardez Salvador do Mundo 150/10 (p)
Bardez Salvador do Mundo 150/11
Bardez Salvador do Mundo 150/12
Bardez Salvador do Mundo 150/13
Bardez Salvador do Mundo 151/3 {p)

AP
b M

DIR (DSLR)

e b



1453

38

Sr.No Taluka Village Sy. No
90 Bardez Salvador do Mundo 151/4 {p}
91 Bardez Salvador do Mundo 151/5 {p}
92 Bardez Salvador do Mundo 151/6 (p)
93 Bardez Salvador do Mundo 151/7 (p)
94 Bardez Salvador do Mundo 151/8 (p)
95 Bardez Salvador do Mundo 151/9 (p)
96 Bardez Salvador do Mundo 151/10
97 Bardez Saivador do Mundo 151/11
98 Bardez Salvador do Mundo 151/12 (p)
99 Bardez Salvador do Mundo 151/13 {p})
100 Bardez Salvador do Mundo 151/14 {p})
101 Bardez Salvador do Mundo 151/15 (p)
102 Bardez Salvador do Mundo 151/16 {p})
103 Bardez Salvador do Mundo 151/17 {p)
104 Bardez Salvador do Mundo 151/18
105 Bardez Salvador do Mundo 151/19
106 Bardez Salvador do Mundo 151/20
107 Bardez Salvador do Mundo 151/21
108 Bardez Salvador do Mundo 151/22
109 Bardez Salvador do Mundo 151/23
110 Bardez Salvador do Mundo 151/24
111 Bardez Salvador do Mundo 152/1 (p)
112 Bardez Salvador do Mundo 152/2
113 Bardez Salvador do Mundo 152/3 (p)
114 Bardez Salvador do Mundo 152/4 (p)
115 Bardez Salvador do Mundo 152/5
116 Bardez Salvador do Mundo 152/6 (p)
117 Bardez Salvador do Mundo 152/7 (p)
118 Bardez Salvador do Mundo 152/8
119 Bardez Salvador do Mundo 152/9 (p)
120 Bardez Salvador do Mundo 152/10
121 Bardez Salvador do Mundo 152/11 {p)
122 Bardez Salvador do Mundo 152/12 {p)
123 Bardez Salvador do Mundo 152/13 {p)
124 Bardez Salvador do Mundo 152/14 (p)
125 Bardez Salvador do Mundo 152/15 {p)
126 Bardez Salvador do Mundo 152/16 {p)
127 Bardez Salvador do Mundo 152/17 {p)
128 Bardez Salvador do Mundo 153/1
129 Bardez Salvador do Mundo 153/2
130 Bardez Salvador do Mundo 153/3 {p)
131 Bardez Salvador do Mundo 154/1 (p)
132 Bardez Salvador do Mundo 154/2 (p)
133 Bardez Salvador do Mundo 154/3 (p)
134 Bardez Salvador do Mundo 154/4
Bardez Salvador do Mundo 154/5 (p)

ACF (N)

Ao u [P et G )
CF(S) AC’()/ AC/S DIR(DSLR)  DIR(AGRI)  DCFHWP F
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Sr.No Taluka Village Sy. No
136 Bardez Salvador do Mundo 154/6 (p)
137 Bardez Salvador do Mundo 154/7
138 Bardez Salvador do Mundo 154/8
139 Bardez Salvador do Mundo 154/9
140 Bardez Salvador do Mundo 154/10
141 Bardez Salvador do Mundo 154/11
142 Bardez Salvador do Mundo 154/12
143 Bardez Salvador do Mundo 154/13 (p}
144 Bardez Salvador do Mundo 155/2
145 Bardez Salvador do Mundo 155/3 (p)
146 Bardez Salvador do Mundo 155/5 (p)
147 Bardez Salvador do Mundo 155/6 (p)
148 Bardez Salvador do Mundo 155/7
149 Bardez Salvador do Mundo 155/8
150 Bardez Salvador do Mundo 158/1 (p)
151 Bardez Salvador do Mundo 158/2 (p)
152 Bardez Salvador do Mundo 158/3 (p)
153 Bardez Salvador do Mundo 158/4 (p)
154 Bardez Salvador do Mundo 158/5 (p)
155 Bardez Salvador do Mundo 158/6 (p)
156 Bardez Salvador do Mundo 273
157 Bardez Salvador do Mundo 281
158 Bardez Salvador do Mundo 272/1-A
159 Bardez Salvador do Mundo 272/1
160 Bardez Salvador do Mundo 267
161 Bardez Salvador do Mundo 268(P)
162 Bardez Salvador do Mundo 269(P)
163 Bardez Salvador do Mundo 296(P)
164 Bardez Salvador do Mundo 298/1(P)
165 Bardez Salvador do Mundo 299/1
166 Bardez Salvador do Mundo 300/1(P)
167 Bardez Salvador do Mundo 306/1
168 Bardez Salvador do Mundo 306/2
169 Bardez Salvador do Mundo 306/3
170 Bardez Salvador do Mundo 306/4
171 Bardez Salvador do Mundo 306/5
172 Bardez Salvador do Mundo 306/6
173 Bardez Salvador do Mundo 306/7
174 Bardez Salvador do Mundo 306/8
175 Bardez Salvador do Mundo 306/9
176 Bardez Salvador do Mundo 307/1
177 Bardez Salvador do Mundo 307/2
178 Bardez Salvador do Mundo 307/3
179 Bardez Salvador do Mundo 307/4
180 Bardez Salvador do Mundo 307/5

Bardez Sa)(ador do Mundo 307/6

D ; 0;9 ‘\\ s L_M q
ACF (N) _<ACF(S) A (N) DIR(DSLR) DIR (AGRI) D
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Sr.No Taluka Village Sy. No
182 Bardez Salvador do Mundo 307/7
183 Bardez Salvador do Mundo 307/8
184 Bardez Salvador do Mundo 307/9
185 Bardez Salvador do Mundo 307/10
186 Bardez Salvador do Mundo 307/11
187 Bardez Salvador do Mundo 307/12
188 Bardez Salvador do Mundo 307/13
189 Bardez Salvador do Mundo 307/14
190 Bardez Salvador do Mundo 307/15
191 Bardez Salvador do Mundo 307/16
192 Bardez Salvador do Mundo 311/1 (p}
193 Bardez Salvador do Mundo 311/3 (p}
194 Bardez Salvador do Mundo 311/4 {p}
195 Bardez Salvador do Mundo 311/5 {p}
196 Bardez Salvador do Mundo 311/6 (p}
197 Bardez Salvador do Mundo 313/1 {p}
198 Bardez Salvador do Mundo 313/2 {p}
199 Bardez Salvador do Mundo 313/4 (p)
200 Bardez Salvador do Mundo 313/5 (p}
201 Bardez Salvador do Mundo 313/6 {p}
202 Bardez Salvador do Mundo 313/7 {P)
203 Bardez Salvador do Mundo 323/1 {p)
204 Bardez Salvador do Mundo 323/2 {p)
205 Bardez Salvador do Mundo 323/3 {p)
206 Bardez Salvador do Mundo 337/1
207 Bardez Salvador do Mundo 337/2
208 Bardez Salvador do Mundo 337/4 {p)
209 Bardez Salvador do Mundo 337/5 {p)
210 Bardez Salvador do Mundo 338/1
211 Bardez Salvador do Mundo 338/2
212 Bardez Salvador do Mundo 338/3
213 Bardez Salvador do Mundo 338/4
214 Bardez Salvador do Mundo 338/5
215 Bardez Salvador do Mundo 338/6
216 Bardez Salvador do Mundo 338/7
217 Bardez Salvador do Mundo 338/8
218 Bardez Salvador do Mundo 338/9
219 Bardez Salvador do Mundo 338/10
220 Bardez Salvador do Mundo 338/11
221 Bardez Salvador do Mundo 338/12
222 Bardez Salvador do Mundo 338/13
223 Bardez Salvador do Mundo 338/14
224 Bardez Salvador do Mundo 338/15
225 Bardez Salvador do Mundo 338/16
226 Bardez Salvador do Mundo 338/17
227 Bardez Salvador do Mundo 338/18

b

ACF(N) LZACFS)  AC(N)

DIR (DSLR) DIR {AGRI) DCF



1456

41

Sr.No Taluka Village Sy. No
228 Bardez Salvador do Mundo 339/1
229 Bardez Salvador do Mundo 339/2
230 Bardez Salvador do Mundo 339/3
231 Bardez Salvador do Mundo 339/4
232 Bardez Salvador do Mundo 339/5
233 Bardez Salvador do Mundo 339/6
234 Bardez Salvador do Mundo 339/7
235 Bardez Salvador do Mundo 339/8
236 Bardez Salvador do Mundo 339/9
237 Bardez Salvador do Mundo 339/10
238 Bardez Salvador do Mundo 346/1
239 Bardez Salvador do Mundo 347/1
240 Bardez Salvador do Mundo 348/1
241 Bardez Salvador do Mundo 351/1
242 Bardez Salvador do Mundo 352/1
243 Bardez Salvador do Mundo 352/2
244 Bardez Salvador do Mundo 352/3
245 Bardez Salvador do Mundo 352/4
246 Bardez Salvador do Mundo 352/5
247 Bardez Salvador do Mundo 353/1
248 Bardez Salvador do Mundo 354/1
249 Bardez Salvader do Mundo 354/2
250 Bardez Salvador do Mundo 354/3
251 Bardez Salvador do Mundo 354/4
252 Bardez Salvador do Mundo 354/5
253 Bardez Salvador do Mundo 354/6
254 Bardez Salvador do Mundo 354/7
255 Bardez Salvador do Mundo 354/8
256 Bardez Salvador do Mundo 357/1
257 Bardez Salvador do Mundo 357/2
258 Bardez Salvador do Mundo 301(P)
259 Bardez Salvador do Mundo 302
260 Bardez Salvador do Mundo 262
261 Bardez Salvador do Mundo 247
262 Ponda Betora 193(p)
263 Ponda Betora 194(p)
264 Ponda Priol 48/2(p)
265 Ponda Priol 49/2 (p)
266 Ponda Priol 50/1 (p)
267 Ponda Cuncolim 36/1
268 Ponda Cuncolim 36/2
269 Ponda Cuncolim 37/1

ACF {N}

\J\v‘

A (N)

-

-

DIR {AGRI) %‘\' cc
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ANNEXURE II
SURVEY NUMBERS FINALISED BY THOMAS & ARAUJO COMMITTEE
WHICH ARE FOUND QUALIFYING THE CRITERIA OF PRIVATE
FOREST BY RC-II
Survey Numher
identified by the | Extent of area Qualifying
Sr.N luk vill
rNo|  Taluka Hage North and South Goa | as private forest {Ha)
SLEC
1 Mormugao Cortalim 233 0.978
2 Mormugao Cortalim 234 0.706
3 Mormugao Cortalim 230 1.832
4 Mormugao Cortalim 232/4 0.165
5 | Mormugao Cortalim 232/5 0.288
6 Mormugao Cortalim 232/6 0.419
7 | Mormugao Cortalim 232/12 0.367
8 | Mormugao Cortalim 232/14 0.343
9 | Mormugao Cortalim 232/15 0.122
10 | Mormugao Cortalim 232/18 0.226
11 | Mormugao Cortalim 232/19 0.187
12 | Mormugao Sancoale 72 0.174
13 | Mormugao Sancoale 78 0.207
14 | Mormugao Sancoale 80
0.217
15 | Mormugao Sancoale 80/1
16 | Mormugao Sancoale 79 1.913
17 | Mormugao Sancoale 31 0.85
18 | Mormugao Sancoale 33 1.66

A0

A Y Sl af%é@&dkéﬁg:)h
ACF(N)  ACF(S) C(N) c(sf”  DIR (DSLR} DIR (AGRI) D




1458

43

Survey Number
identified by the | Extent of area Qualifying
.N T Vili
Sr-No aluka age North and South Goa | as private forest (Ha)
SLEC
19 | Moermugao Sancoale 34 0.53
20 | Mormugao Sancoale 44 2.66
Salvador do
21 107/1 0. 0
Bardez Mundo 07/ 170
Salvador do
22 107/2 0.1675
Bardez Mundo / 6
Salvador do
23 Bard 107/3 0.1775
araez Mundo /
Salvador do
L1800
24 Bardez Mundo 107/4 (1]
d
25 | Bardey | Saivadordo 107/5 (p) 0.1330
Mundo
Salvador do
26 107/6 0.1500
Bardez Mundo /6 (p) 5
Salvad
27 | Bardez alvacor do 107/7 (P) 0.0675
Mundo
d
28 | Bardez selvagion to 107/8 (P) 0.0736
Mundo
Salvador do
29 Bard 107/9 (P 0.0790
ardez Mondo /9 (P) 0
Sal
30 | Bardez alvador: do 108/1 (P) 1.8754
Mundo
d
31 | Bardez Saiyedon to 108/1-A 0.1650
Mundo
Salvador do
32 0.6475
Bardez —— 131/1 6
Salvador do
0.
33 Bardez Mundo 131/2 1850
Salvador do
4 0.
3 Bardez Mundo 131/3 4875
Salvador do
35 4 0.0825
Bardez Mundo 131/ 0
Salvador do
0875
36 Bardez Mundo 131/6 0.08
Salvador do
37 0.1125
Bardez - 131/8
Salvadordo
38 Bard 1/1 0.0800
ardez Mundo 131/10
39 | Barder | Svadordo 131/11 0.0425
Mundo
\ \ \\)QC " » <
e et e
ACF (N} — <ACF (S) AC (N}) DIR (DSLR) IR {AGRI) DCE cC
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Survey Number
. identified by the | Extent of area Qualifying
Sr. Taluk vill
r-No aluka Hiage North and South Goa| as private forest {Ha)
SLEC
tvador d
40 | Bardez salvador do 131/12 0.0425
Mundo
Salvador do
41 1/13 0.1000
Bardez Mundo 131/
[
42 | Bardez salvador do 131/14 0.0750
Mundo
S
43 | Bardez Blvadon do 131/15 0.0825
Mundo
a2 | Bardez Salvador do 131/16 0.0575
Mundo
Salvador do
B ; 1
45 ardez Mundo 133/1 {p) 0.585
[
46 Bardez sslvador do 135/1 0.1225
Mundo
lvad
47 | Bardez Salvador do 135/2 0.0750
Mundo
Salvador do
B 087
48 ardez Mundo 135/3 0.0875
Sal
49 | Bardez aRvador do 135/4{(p) 0.0824
Mundo
S d
50 | Bardez alvador do 135/5 () 0.0236
Mundo
Salvador do
51 135 0.034
Bardez Mundo /6 {P) 340
Ivad
52 | Barder | Svadordo 135/7 {P) 0.01370
Mundo
Salvador do
53 Bard 13 P 0.0356
ardez Mundo 5/8 {P)
Salvador do
54 135/9 {P 0.0961
Bardez — 35/9 {P)
Ivad
55 | Bardez salvador do 135/10 {P) 0.0410
Mundo
S d
56 | Bardez alvador do 135/13 (P) 0.0294
Mundo
Salvador do
7 14 .2688
5 Bardez uido 135/ 0
Salvador do
58 135/15 0.1700
Bardez Mundo /
Salvador do
B 7 .037
59 ardez Mundo 135/17 (P) 0.0371
Salvador do
1 0.0
60 Bardez Mundo 150/1 {p) 528

(;&m/@,\ﬂ Mk~

ACF (N}~ ACF{S)

AC (N) A

N 4Mf )
(DSLR} D] (AGRI) DC
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Survey Number
identified by the | Extent of area Qualifying
A Tal vill
SENG aluka flage North and South Goa| as private forest (Ha)
SLEC
Salvador do
61 Bard 150/2 0.0219
araez Mundo /2{p)
Salvador do
2 1 3 .06
6 Bardez . 50/3 {p} 0.0684
Salvador do
150/4 .2085
63 Bardez Mundo /4 (p) 0.20
Salvador do
64 150/7 .0572
Bardez niundo /7 (p) 0
lvadord
65 | Bardez SalvEdoREe 150/8 (P) 0.0324
Mundo
Salvador do
B 1 9 0857
66 ardez Mundo 50/9 (p) 0
Salvador do
7 B 150/10 5
6 ardez Mundo /10 (p) 0.1180
Salvador do
8 151/5 1043
6 Bardez Mundo /5 (p) 0
Salvador do
69 151/7 0.0731
Bardez Mundo /7 {p)
d
70 | Bardez Salvanss do 151/14 0.0286
Mundo
Salvador do
71 1 0347
Bardez Mundo 151/15 (p) 0.0
Salvador do
72 151/1 0.1173
Bardez Miundbo /16 {p)
Salvador do
7 1/17 037
3 Bardez Mundo 151/17 (p) 0.0375
|
74 | Bardez Salvador do 151/20 0.0575
Mundo
Salvador do
75 Bard 151/21 0.085
araez Mundo /
Salvador do
B 151/22 0464
76 ardez Mundo /22 {P) 0.046
d
77 | Bardez SEINSERAEO 151/23 (P ) 0.0244
Mundo
S
78 | Bardez SIVACORED 151/24 0.0375
Mundo
d
79 | Bargez | S3lvadorde 152/1 (p) 0.2573
Mundo
Salvador do
80 2/2 0.132
Bardez — 152/ 5
Salvader do
Bard 152/3 0.0493
ardez Mundo /3(p)
A N 5 SRN
ACE(N) ~ACF (s) C(N} (DIR (DSLR) IR (AGR)  DC CCF
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Survey Number
identified by the | Extent of area Qualifying
.N Taluk vill
Sr-No alukd Wage North and South Goa | as private forest {Ha)
SLEC
Salvador do
82 Bard 152/4 0.0366
ardez Mundo 52/4 (p} 36
Salvador do
a3 Bard 152/5 (P 0.1241
araez Mundo /5(P)
Salvador do
4 B 1 .158
8 ardez Mundo 52/6 {p} 0
Salvador do
85 B 15 0.119
ardez Mundo 2/7 (p} 6
Salvador do
86 B 15 .1543
ardez Mundo 2/8 (P) 0
Salvador do
87 B 152 0.0702
ardez Mundo /10 {P)
88 | Bardey | “o\vadordo 152/12 (p) 0.0677
Mundo
Salvador do
89 Bard 152/13 0.0663
araez Mundo /13 (p)
Salvador do
B 152 .
a0 ardez Mundo /14 (p) 0.0683
ivad
91 | Bardez >alvarioh do 152/15 (p) 0.1256
Mundo
Salvador do
92 B 152 .1493
ardez Mundo /16 {p) 0.149
Salvador do
93 B 152/17 .1895
ardez Mundo /17 (p) 0
Salvador do
4 B 1 .
9 ardez Mundo 53/1 (p) 0.5902
Salvador do
B 1 541
95 ardez Mundo 53/2 (p) 0
Salvador do
96 B 15 3497
ardez Mundo 3/3 (p) 0.349
Salvador do
97 Bard 4/1 5508
ardez Mundo 154/1 (p) 0
Salvador do
1 A
98 Bardez Mundo 54/2 (p) 0.1031
Salvador do
9 B 15 0.086
9 ardez b 4/3 (p) 7
Salvador do
100 B 154/4 0.065
ardez Mimds 54/
Salvador do
101 .
Bardez Mundo 154/5 {p) 0.341
dor d
102 | Bardez i 154/6 {p) 0.1018
Mundo
f Il
- Khek> W \g'\
= ~ '
ACF (N) \/ACF (S} AC (N} R (DSLR) {AGR1) D cC
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Survey Number
. identified by the | Extent of area Qualifying
Sr.No| Taluka Village North and South Goa | as private forest {Ha)
SLEC
Sal
103 | Bardez alvadoreo 154/7 {P) 0.0965
Mundo
Salvador do
d 154/8 .1644
104 Bardez Mundo 54/8 {p} 0
Salvador do
105 154/9 0.3908
Bardez Mundo /9 {p}
lvador d
106 | Bardez | -2vadordo 154/10 (P) 0.586
Mundo
Salvad
107 | Bardez alvador do 154/11 (P) 0.1607
Mundo
S
108 | Bardez RIVEdoR o 154/12 0.3275
Mundo
d
109 | Bardez Salvador do 154/13 (p) 0.0154
Mundo
Salvador do
110 2P 0.5135
Bardez Mundo 155/2 (P)
Salvador do
11 Bard 155/3 1.0046
1 ardez Mundo /3 (p}
Salvador do
11 0.32
2 Bardez Mundo 155/5 {p}
Salvador do
113 Bard 155/6 0.105
ardez P 55/
Sal
114 | Bardez alvador do 155/7 0.29
Mundo
115 | Bardez | “avadordo 155/8 0.295
Mundo
Salvador do
Bard 1 1 0.1794
116 ardez Mundo S8/1 (p)
Salvador do
7 15 092
11 Bardez Mundo 8/2 (p) 0
Salvador do
11 1 0.0537
8 Bardez Mundo 58/3 (p)
Salvador do
119 1 4 0.1367
Bardez Fhirdo 58/4 (p}
Salvador do
15 055
120 Bardez Mundo 8/5 (p} 0.05
Salvador do
12 158/6 0.0673
1 Bardez " 58/6 {p}
122 | Bardez Salvador do 273 4.29
Mundo
123 | Bardez | S2\vadordo 281 1.7838
. Mundo
w R K - Y
// e gt
ACF(N) “ACF(S) cN) A DIR {DSLR) DIR {AGRI) D
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v

Survey Number
identified by the | Extent of area Qualifying
5¢. luk vill
rnNo|  Taluka flage North and South Goa| as private forest (Ha)
SLEC
124 | Barde | S2lvadordo 272/1-A 0.9813
Mundo
125 | Bardez Salvador do 2721 3.2106
Mundo
126 | Bardez Saivaderde 267 1.4026
Mundo
Salvador do
B 14.
127 ardez Moo 268(P) 5
Salvador do
B 7.
128 ardez Mundo 269({P) 2
Salvador do
129 29 9.3227
Bardez Mundo 6(P}
ivador d
130 | Bardez salvador o 298/1(P) 3.143
Mundo
131 | Bardez Salvador do 299/1 2.46
Mundo
Sal
132 | Bardez aiVator o 300/1(P) 6.59
Mundo
d
133 | Bardez Salvador do 306/1 (P) 0.6094
Mundo
lvad
134 | Bardez Salvaticrdo 306/2 (P) 0.0407
Mundo
Salvador do
135 06/6 (P 0.2383
Bardez Miundo 306/6 (P}
136 | Bardez Salvador do 306/7 0.4925
Mundo
137 | Bardez Salladon o 306/9 0.5825
Mundo
|
138 | Bardez Salvador do 307/1 0.0275
Mundo
|
139 | Bardez Salvador do 307/3 0.075
Mundo
140 | Bardez Salvacor do 307/4 0.035
Mundo
1
141 Bardez Salvador do 307/5 0.08
Mundo
S
142 | Bardez alvador do 307/6 0.05
Mundo
S d
143 | Bardez aivadoG do 307/7 0.12
Mundo
144 | Bardez Salvador do 307/8 0.0825
Mundo
. / Khwe=— - ‘kv\
ACE(N) “YACF(S)  AC(N) DIR(DSLR)  DIR(AGR)  DCF cc
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Survey Number
. identified by the | Extent of area Qualifying
Sr.N | Il
riloj Taluka Village North and South Goa| as private forest (Ha)
SLEC
d
145 | Bardez Salvador do 307/9 0.185
Mundo
Salvador do
146 7/10 055
Bardez Niundo 307/ 0
147 | Bardez Salvador do 307/11 0.1225
Mundo
148 | Bardez Salvador do 307/12 0.0525
Mundo
145 | Bardez Salvadar do 307/13 0.08
Mundo
d
150 | Bardez Salvador do 307/14 0.085
Mundo
Salvador do
151 1 0.12
Bardez . 307/15
Salvador do
152 Bard 7/16 0.57
ardez Mundo 307/
Salvador do
153 3 4856
Bardez Mundo 11/1 {p) 0
154 | Bardez salvadon de 311/3 0.245
Mundo
Salvador do
Bard 11/4 0.1875
155 ardez Mundo 311/
S
156 | Bardez Bliiadon 6 311/5 0.135
Mundo
d
157 | Bardez Saivador do 311/6 0.1325
Mundo
Salvador do
158 13/1 0.2727
Bardez Ny 313/1 (p)
Salvador do
159 Bardez Mundo 313/2 (p) 0.122¢9
Salvador do
160 0378
Bardez Mundo 313/4 (p) 0.03
Salvador do
161 Bard 0.3456
ardez — 313/5 (p) 3
162 | Bardez | “2\vadordo 313/6 0.1075
Mundo
163 | Bardez Salvador do 313/7 0.185
Mundo
Salvador do
164 d 46/1 4,005
Bardez Mundo 346/
165 | Bardez Saliadon te 347/1 1.535
Mundo ~

ACF (N)

aw

CF (S}

DIR (AGRI) D%(

CCF
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Survey Number
identified by the | Extent of area Qualifying
i Tal vill
Sr-No aluka "age North and South Goa| as private forest {(Ha)
SLEC
Salvador do
166 d 348/1 2.6575
Bardez Mundo /
167 | Bardez sédlvadordo 357/1 1.0825
Mundo
d
168 | Bardez salvador do 337/1 0.9925
Mundo
d
169 | Bardez Sdivacer to 337/2 0.29
Mundo
Salvador do
1 7/4 0.
70 Bardez Mundo 337/4 (p) 21
Salvador do
171 | Bard 7/5 0.1546
ardez $Aurido 337/5 (p)
172 | Bardez sdliadorto 338/1 0.205
Mundo
Salvador do
173 Bard 338/2 0.09
ardez Mundo /
Salvador do
B 8/3 0.117
174 ardez $undo 338/ 5
lvador d
175 | Bardez salusepre 338/4 0.1575
Mundo
Ivad
176 | Bardez Salvador do 338/5 0.17
Mundo
Salvad
177 | Bardez alvadordo 338/6 0.06
Mundo
Sal
178 | Bardez Alvasor to 338/7 0.0675
Mundo
Salvador do
1 8 0.1
79 Bardez . 338/8 725
Salvador do
1 d g {p 0.1
80 Bardez Mundo 338/9 (P} 467
Salvador do
Bard 38/10 (P 0.131
181 ardez Mundo 338/10 (P) 3
Sal
182 | Bardez SivacErdo 338/11 (P) 0.1938
Mundo
Salvador do
12 (P 0111
183 Bardez AT 338/12 {P) 0
' Salvad
184 | Bardez Alvadpa o 338/13 (P) 0.0453
Mundo
S d
185 | Bardez alvador €o 338/14 (P) 0.0347
Mundo
Sal
186 | Bardez alvador do 338/15 (P) 0.033
Mundo

~A N2 |
ACF (N) CF (s)

AC (N)

QE&Q DIR (DSLR) DIR (AGRI)

NS
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Survey Number
. identified by the | Extent of area Qualifying
Sr. Taluk I
f:No auka Village North and South Goa | as private forest {(Ha}
SLEC
lvador d
187 | Bardez | ~cvadordo 338/16 (P) 0.0956
Mundo
lvad
188 | Bardez | S2vaderde 338/17 (P) 0.0796
Mundo
|
189 | Barder | SAvadordo 338/18 (P) 0.0605
Mundo
Sal
190 | Bardez aivacor ¢io 352/1 0.58
Mundo
191 | Bardez 2alvacor go 352/2 0.0425
Mundo
192 | Bardez Sdlvadprto 352/3 0.24
Mundo
|
193 | Bardez Salladar 6o 352/4 0.175
Mundo
194 | Bardez salvaconco 352/5 0.2025
Mundo
d
195 | Barde; | “2vadordo 354/1 (P) 0.1251
Mundo
Salvador do
196 | Bard 472 (P 0196
ardez N 354/2 (P) 0.0
197 | Bardez salvador do 354/3 0.1525
Mundo
Salvador do
198 4/a 0.1325
Bardez ecriclis 354/
|
199 | Bardez SalvaKst do 354/5 0.4825
Mundo
200 | Bardez Salvador do 354/6 0.135
Mundo
S
201 | Bardez flvzdon do 354/7 (P) 0.181
Mundo
lvador d
202 | Bardez Salvador do 354/8 (P) 0.0625
Mundo
sal
203 | Bardez alvador do 301(P) 4.71
Mundo
lvad
204 | Bardez SdivadoG io 302 2.906
Mundo
205 Ponda Betora 194(p) 5
206 Ponda Priol 48/2(p} 0.28
207 Ponda Priol 49/2 {p) 0.65
r
W2 \ \ -
C& T gl %5 S Ib
ACF (N) CF (S) AC(N) DIR (DSLR) (AGR)  DCF CeF
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Survey Number
. identified by the | Extent of area Qualifying
.N luk vill
Sr-No Taluka flage North and South Goa | as private forest (Ha)
SLEC
208 Ponda Priol 50/1 {p) 1.16
209 Ponda Cuncolim 36/1 0.48
210 Ponda Cuncolim 36/2 1.1
211 Ponda Cuncolim 37/1 4.73
TOTAL 211 128.709 Ha

ACF (N) /K’c/r ($)

~.

DIR {DSLR) DIR {AGRi) DCE CF
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ANNEXURE Il
SURVEY NUMBERS FINALISED BY THOMAS & ARAUJO COMMITTEE
WHICH ARE FOUND NOT QUALIFYING THE CRITERIA OF PRIVATE FOREST
BY RC-11
Survey Number identified
Sr.No Taluka Village by the North and South
Goa SLEC
1 Mormugao cortalim 231
2 Mormugao cortalim 224/1
3 Mormugao Sancoale 77
4 Mormugao Sancoale 64/3
5 Mormugao Sancoale 206
6 Mormugao Sancoale 210
7 Mormugao Sancoale 227
8 Mormugao Sancoale 237
S Mormugao Sancoale 244
10 Mormugao Sancoale 21
11 Mormugao Sancoale 46
12 Tiswadi Gancim 6/1 (p)
13 Tiswadi Gauli Maula 34/1-B (p)
14 Bardez Salvador do Mundo 131/7 (p)
15 Bardez Salvador do Mundo 135/11
16 Bardez Salvador do Mundo 135/12
17 Bardez Salvador do Mundo 135/16
18 Bardez Salvador do Mundo 150/5 {p}
19 Bardez Salvador do Mundo 150/11
20 Bardez Salvador do Mundo 150/12
21 Bardez Salvador do Mundo 150/13
22 Bardez Salvador do Mundo 151/3 {p)
23 Bardez Salvador do Mundo 151/4 (p)
24 Bardez Salvador do Mundo 151/6 (p)
25 Bardez Salvador do Mundo 151/8 (p)
26 Bardez Salvador do Mundo 151/9 (p)
27 Bardez Salvador do Mundo 151/10
28 Bardez Salvador do Mundo 151/11
29 Bardez Salvador do Mundo 151/12 (p)

ACF (N)

A W ()
A (N) *{D|R(D5LR) (AGRl’ D

.

CCF
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Survey Number identified
Sr.No Taluka Village by the North and South
Goa SLEC

30 Bardez Salvador do Mundo 151/13 (p)
31 Bardez Salvador do Mundo 151/18
32 Bardez Salvador do Mundo 151/19
33 Bardez Salvador do Mundo 152/9 (p}
34 Bardez Salvador do Mundo 152/11 (p)
35 Bardez Salvador do Mundo 323/1 (p)
36 Bardez Salvador do Mundo 323/2 {p)
37 Bardez Salvador do Mundo 323/3 {p)
38 Bardez Salvador do Mundo 339/1
39 Bardez Salvador do Mundo 339/2
40 Bardez Salvador do Mundo 339/3
41 Bardez Salvador do Mundo 339/4
42 Bardez Salvador do Mundo 339/5
43 Bardez Salvador do Mundo 339/6
44 Bardez Salvador do Mundo 339/7
45 Bardez Salvador do Mundo 339/8
46 Bardez Salvador do Mundo 339/9
47 Bardez Salvador do Mundo 339/10
48 Bardez Salvador do Mundo 351/1
49 Bardez Salvador do Mundo 353/1
50 Bardez Salvador do Mundo 262

51 Bardez Salvador do Mundo 247

52 Bardez Salvador do Mundo 306/3
53 Bardez Salvador do Mundo 306/4
54 Bardez Salvador do Mundo 306/5
55 Bardez Salvador do Mundo 306/8
56 Bardez Salvador do Mundo 307/2
57 Bardez Salvador do Mundo 357/2
58 Ponda Betora 193(p)

W, e o™

DIR {(DSLR) DIR (AGRI) DC ) CCF

&Q M
ACF (N) - --/A{(S) {(N)/
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Annexure -V

PROVISIONALLY IDENTIFIED SURVEY NUMBERS MAKING CONTIGUOUS PATCH WITH
SURVEY NUMBERS FINALISED BY THOMAS & ARAUJO COMMITTEE

Survey Number
identified by the
North and South EXTENT OF AREA
. Goa Forest QUALIFYING AS
S5, No | Tatuke Village Division PRIVATE FOREST
Committee - V.T (HA)
Thomas & F.X
Araujo
1 Bardez Salvador do Mundo 241 ({P) 2.6557
2 Bardez Salvador do Mundo 265 (P} 0.4325
3 Bardez Salvador do Mundo 291 (P) 2.0356
4 Bardez Salvador do Mundo 297 (P) 1.3538
S Bardez Salvador do Mundo 312 (P) 0.3978
6 Bardez Salvador do Mundo 345 (P} 0.285
7 Ponda Curti 58/1 (p) 3.9
8 Ponda Curti 59/1 (p) 3.02
9 Ponda Curti 63/1 (p) 2.36
Total 9 16.4404 ha.

DIR{AGRI}

ol D

DC

M
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Annexure -V

PROVISIONALLY IDENTIFIED SURVEY NUMBERS FINALISED BY THOMAS & ARAUIO
COMMITTEE REVIEWED BY RC-Hi

Survey Number
identified by the
North and South EXTENT OF AREA
. Goa Forest QUALIFYING AS
Sr. No| Taluka Village Division PRIVATE FOREST
Committee - V.T (HA)
Thomas & F.X
Araujo
1 Ponda Betora 177 20.14
2 Salcete Verna 202 15.04
Total 2 35.18 ha.

N _
\ Y2z< /K@ gF‘/,JU W n\*
4 ;’“ 3 o . i ‘ o § » .
ACF (N) ’pﬁ; W@VV DIR(DSLR) R(AGRI) D CCF

|
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M Gmall Abhishek S <abhisheksn96@gmail.com>

OA/170/2024 & OA/171/2024 before NGT Pune - Next Listed on 11.02.2025

1 message

Abhishek S <abhisheksn96@gmail.com> Sun, Feb 2, 2025 at 2:09 PM
To: Claude Alvares <goafoundation@gmail.com>, Om Dcosta <dcostaom@gmail.com>, mefcc@gov.in, cs-goa@nic.in
Cc: aniruddha1488@gmail.com

Dear All,
Kindly find attached herein copies of the following documents being filed in the captioned matters:

1. OA/170/2024 : Affidavit in surrejoinder on behalf of Respondent No. 1, DLF Homes Goa Pvt. Ltd.
2. OA/171/2024- Affidavit on behalf of Applicant in rejoinder to Affidavit of Goa Foundation dated 13.11.2024.

Please note that Goa Foundation and its counsel, State of Goa and Ministry of Environment and Forest are served by
way of this email. Kindly treat this as advance service.

Regards

Abhishek S | Associate Advocate

Mob: 9811190464

Email : abhisheksn96@gmail.com
abhishek.swaminathan@karanjawala.in

9TH FLOOR, HINDUSTAN TIMES HOUSE | 7, FACTORY ROAD
KARANIAWALA & COMPANY 18-20, KEASTURBA GANDHI MARG NEAR SAFDARIUNG HOSPITAL
: . NEW DELHI 110001, INDIA NEW DELHI 110029, INDIA
T:#91 11 4358888 » Fax: 451 11 43588800 | T-e91 11 43788888 » Fax: 491 11 41555380
* SAVE PAPER - THINK BEFORE YOU PRINT 1 *

B Rejoinder-171.pdf
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